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ORDER

The petitioner, Power Grid Coproration of India, filed this petition seeking
approval for tariff in respect of the Korba-Budhipadar transmission line (hereinafter
referred to as “the transmission line”) an inter-regional asset between Western and
Eastern Regions. The Commission, vide its order dated 18.7.2003, accorded

approval of transmission tariff for the transmission line. With regard to the sharing of
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the transmission tariff between the two regions, para 57 of the order provides as

under:

2.

57. The transmission charges approved by us shall be included in the
regional transmission tariff for Western Region and Eastern region and shall
be shared by the regional constituents in accordance with the notification
dated 26.3.2001 read with the Commission’s order dated 4.4.2003 in review
petition No 117/2002.

MPSEB filed an appeal (No 19 of 2006) before the Appellate Tribunal for

Electricity against the above direction for sharing of transmission charges. The

Appellate Tribunal in its Judgment dated 20.11.2006, in para 23 of its order dated

20.11.2006 has directed as under:

3.

“23. In view of the aforesaid we allow the appeal and set aside the Central
Commission’s tariff order dated 18.07.2003 and direct the Central
Commission to revise the sharing of transmission charges of the Korba-
Budhipadar 220 KV S/C inter-regional transmission line linking Eastern and
Western Region in accordance with Regulation 4.8 of the Regulation 2001.
Charges so arrived at will be made effective w.e.f 01.04.2001 the date from
which Regulations, 2001 came into effect.”

In view of the above direction of the Appellate Tribunal, it is directed that the

transmission charges approved by us by order dated 18.7.2003 shall be shared by

Western and Eastern Regions in accordance with Regulation 4.8 of the Central

Electricity Regulatory Commission (Terms & Conditions of tariff) Regulations, 2001.
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